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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKMM BENCH /

DATE s 1907 «93
b.A. 201/93

1. Bse Omana,Thaivila veedu,
TeCoe 50/198,’(“‘6\&7, Koy yamana .

2. T.0.Sindhy,Thaivila Puthen vVeedu
Kalady Karamana

3. T.0. dfindu.Thaivila.véeﬂd

4. T.0e Indu _ .
ade~- Applicants

VSe

1. The General Minégér,relecom
- Trivandrum Telecem District,
Trivandram

2+ The Chief General Manager,
Telecem,Kerala Telecem Cirele
Trivandrum

3. Telecom Cemmis$sien,represented by
its Chairman,Telecem Directerate _
New Delhi ] \

. /

4. Unienof India represented by its

Secretary,Ministry ef Cemmunicatien

New Delhi Respendents
-~ MrgG-Sesidhdran~Chémpazhanthiyil Advecate fer
applicants-
Mr. Kodeth Sreedharan ACGSC Advecate fer
' respendents .
CORAM

THE HON'BLE MR. N. DHARMADAN JUDICIAL MEMBER
. JUDGMENT
YFR, N, DHARMADAN .J.Me. )
AApp,ltc.ants are wife and children ef late Sri B. '
Thankappan, deceased Gevte empleyee, whe died en 11.8.89
while werking as Sub Inspecter in the Telecem. Department.
Applicants approaehed_this Tribunil;attacking the appointment
®f T.Oe aarikumnr,~Punnavilakathu Veedu.Pachélloor.Thiruvallam
Trivandrum praying th;t cempassienate appeintment may be.
given te ene &f the children ef the deceased gevt. empleyee.
Dﬁring the jendency of the eriginal applicatien, T.O. Harikomar
expired en 31.3;93,1n>an accident and his name was deleted

frem the party array.
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2. ' When the case came up for final hering teday,
learned ceunselfer respendents preduced befere me a cemmuni-
catien received frem the Generil Menager, effice if the CPMG,
Trivandrum stating that thgvfifth respendent whe was the

sen eof the deceased govt. empleyee teo whem departmnent

&bxpired

effered appeintment en cempassienate greund,l

and the feurth applicant's case is being censidered for
appointment k

granting cempassienate/and the prepcsal in this behalf has

" already been placed befere the Cirele Relaxation Cemmittee

fer censideratisne.

3e In the light ef this statement, I am ef the view
that this applicatien can be clesed.

4. Learned ceunsel fer applicants was alse heard. He
has no ebjectien in closing the applicatien after recerding
the abeve saidgétatement of the learned ceunsel fer
respendents. Accerdingly, the applicatien is clesed after

recerding the aforesaid statement.

Se There shall be ne erder as te cests.

(N. DHARMADAN)
JUDICIAL MEMBER

19.7.93
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